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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH: NEW DELHI

U.A. No, 282
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This the 5th day of February, 2003

Hon’'ble Shri Justice V.5. Aggarwal, Chairman
Hon’ble Shri S.K. Malhotra, Member (A)

Shri FParas Ram
S/0 Shri Hardiwari Lal
R/a G-22, &Shivajy Park,
Delhy -26.
.. JARRYicant
{By Advocate Shri K.P. Sundesr Rao)
Versus
1. The Chief Secretary,
Govt., of N.C.T. of Deihi.
Delhi Gecretariat,
I.F. Estate,
New Dalhi-110002Z.
z. The Secretary
Irrigation and Floocd Control Department
Govt., of N.C.T. of Daihi.
5/8, Underhill road,
Deihi.

ORDER (ORAL)

shri_Justice V.S. Aggarwal, Chairman
By virtue of the present application,

applicant, &hri Paras Ram seeks that respondents

order to him as Executive Engineer on regular basis,

as the same has peen withheld on account of the
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departmental procesedings that were pending against

.
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2. The applicant contends that in the
departmental proceedings, the inguiry officer has
aiready submitted his repcort sxonerating the
applicant. The said report had besen submitted iﬁ
January 2002. No further action has GLasn tarken til]
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gate.




3, In that visw of the matter, at this stage, it
would not be appropriate to go into the main prayer

and we also deem it unnecessary Lo issus any show

accepisd or not and other action s called for., It is
further directed that the discipiinary authority i.e.
No.1 would consider and pass an appropriate
order, preferrably within four months from the date of

receipt of the certifised copy of the present ordsr,

5. By way of abundant cauticn, we make it clear
that nothing said herein should be taken as an
gxpression of opinion on the merits of the present
case.

G. Subject to aforesaid, the present OA s
disposed of at the admission stage itself,

(S.gféz%g?fiz:;;ﬁ (v.5, Aggarwal)
Member (A) Chairman
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